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SHRI PILOO MODY: It saya, ' Other wise
take part in proceedings of either House."

MR. DEPUTY CHAIRMAN: Yes. Shri
Bhandare.

SHRI VASANT SATHE: My saying was
interrupted by the objections. I had only said
that Shri Rameshwar Singh Ji was bringing in
a matter which was not connected with the
business of the House and making the most
scurrrilous charges against persons wh, were
not only no more Members of this House but
who were no longer in this world. It was de-
famatory per se. All those things which he
said when there was no business were in fact
not in accordance with the rules.

SHRI MANUBHAI PATEL (Gujarat) :
It should not be recorded.

SHRI VASANT SATHE: And that is why
I say that that should not form part of the
record. That is what I pointed out. Thank
you, very much.

SHRI MANUBHAI PATEL: Sir, the
discussion which went on along with what
the hon. Minister has opined, should not go"
on record. The original thing also was not
allowed to to On record.

DR. RAFIQ ZAKARIA: That is
correct. Having disallowed that, 1
think Mr. Sathe's point als, must be
disallowed.

SHRI PILOO MODY; Mr. Sathe's point
should also be expunged because he was
talking about something which does not form
part of the proceedings of the House.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

The reported demonstrations by women in
Rajasthan and Delhi for the revival of the
practice of 'Sati'.

.1980 ]
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SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Mabharashtra): Mr. Deputy
Chairman, Sir, with your kind permission,
may 1 call the attention of the Minister of
Home Affairs to the question which I have
raised about the agitation in support of the
'Sati' system in Rajasthan and Delhi.
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(Interruptions),

SHRI PILOO MODY (Gujarat): A point of
order, Sir. Mr. Deputy Chairman, Sir, the
Calling Attention was not properly presented
to the House. Calling Attentions have to be
introduced in the same words in which they
appear in the order paper. He has no business
to interpret it..

MR. DEPUTY CHAIRMAN: Be
cause of the noise I could not hear
him well. Please read it again, Mr.
Bhandare.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, I know... (Interruptions).

MR. DEPUTY CHAIRMAN; You
read from the agenda.

SHRI PILOO MODY:
mention Delhi... (Interruptions).

He did not
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SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I mentioned both Rajasthan
and Delhi. You did not hear.

MR. DEPUTY CHAIRMAN: All right,
please read it.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, may [, with your
permission, call the attention of the Minister
of Home Affairs to the reported
demonstrations by women in Rajasthan and
Delhi for the revival of the practice of "Sati".

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, according to
the information received from the Government
of Rajas-than, no demonstrations have been
held in Rajasthan by any organisation of
women for the revival of 'Sati'. In Delhi, a
procession was taken out on December 1,
1930, from Parade Ground to Yogivara via
Chandni Chowk by the organisers of the Rani
Sati Sewa Sangh. The organisers of the
procession had categorically informed the
Police and presented a printed poster to the
effect that they are totally against the
institution of 'Sati'. Some members of
Women's associations also gathered at that
place and demonstrated against the procession
and tried to stop it, but the processionists by*
passed them and no ugly incident took place.

The views of the Government in this matter
have already been voiced by the Prime
Minister in the Lok Sabha on December 3,
1980, that 'Sati' is a barbarous medieval
custom, is banned and is against law. It is not
only against women, it is against society and
there is no question of the Government
acquiescing in its revivial. Instructions have
also been issued to the Delhi Administration
that appropriate action should be taken under
law to prevent the construction of any such
temple.

SHRi MURLIDHAR CHANDRAKANT
BHANDARE: Mr. Deputy
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Chairman, Sir, it is with pain and anguish
that I rise to speak on this Calling Attention. A
century and a half ago, the practice of "Sati" v
banned by Lord Bentick. This was mainly du,
to the very valiant efforts put hi by great, social
reformers like Raja Rammohan Roy. It did
continue for about 30 years thereafter.  To be
precise, it was banned in 1829, but it continued in
some .manner or the other for 30 years more, and
thereafter it died. It is really, therefore,
surprising to find that o, the Ist of December,
there was a proceession led through the busiest
parts of our city, with hundreds of ladies
dressed  as brides and 108 of them carrying
"kalasha" on their heads, marching in a proces- '
sion. Now,.so far as I am concerned, I am not
one who will come in the way of anyone
worshipping in any temple of his or her choice.
If they want to worship, as they say in this case,
some Narayani Devi, a lady who had performed
"Sati" way back in about 1290 AD. or so, [ am
not one why will come in their way because as a
secular country, we respect all religions alike.
We respect people worshipping according to their
faith. But, Sir, it is one thing to say that we are
going to worship someone whom we adore as a
goddess and quite another thing to set out in a
procession, dressed like brides carrying "kalasha"
and 3 objecting to the  demonstrations  of
the various social organisations. I have got
pictures here. And, Sir, you have only to look at
the pictures to see what impact, what pernicious
impact such a procession will have on the
minds even of the watchers from the nearly roof-
tops or the galleries of the houses. Sir,, we are
very keen ¢ that we should not have violence and
sex in oictures because it has a harmful and
baneful effect on the sudience. Now here was a
procession which had a confrontation with the
Members of Parliament because some
Members from this House, including my esteem-
ed friend, Mrs. Roda Mistry and some «
Members from the Lok Sabha also went
there. If they were in favour of saying against
the practice of sati,
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there should have been no confrontation at all.
But the very fact that there has been a
confrontation, the very fact that there has been
a procession taken out in such manner,
coupled with the fact that in recent months
there have been instances and growing
instances of women being burnt as satis, callg
for a very serious notice to be taken of by this
House as well as the Government. I am very
happy that the Prime Minister in her speech
has said that this barbaric practice will not be
revived. I am very glad that she has said that
this barbaric practice will be put down. But
what I find is and what I want to point out is
that these days even dowry deaths are on the
increase. Even this morn-ning's paper;
reported a dowry death. This is an offence not
only against women but also against
humanity.-And what pains me is I found a
question was asked in the Lok Sabha on 10th
December 1980 asking the Government what
the figures of sati were,-and I was pained to
find the answer that 'they are not aware of any
figures and they are still collecting them'...

MR. DEPUTY CHAIRMAN: It means that
there was no incident of sati.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: No, no. i would welcome juch
a thing but I have known instances; even in
August in Mathura an incident took place.
And what is worse is that when such incidents
take place, it iy painful to notice that those
women are doped so that they cannot come
out of the fire, and those women, if they try to
come out are pushed back with poles and
burnt. And this happens in all villages and
thousands of villagers witness the whole
scene. Therefore, I would like to ask the
Government thre, questions: one, whether
they have given specific directions to the State
Governments to see that this sort of revival,
going backwards when the whole nation is
thinking of marching forward, taking us back
to the medieval ages, is not allowed and they
should nip in the bud any such attempt,
second, whether thelaw will be
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amended to see that people who wit* ness and
join in this sort of burning of satis, in this sort
of sin, would also be treated as abettors and
punished as the principal offenders; and
thirdly, what steps have been taken to prevent
even one incident of sati in our country.

SHRI YOGENDRA MAKWANA: The
honourable Member has reiterated what the
Prime Minister has said in the other House on
3rd December. The Prime Minister has made
amply clear the Government views in the
other House. The three questions which the
honourable Member has asked are these. One
is regarding specific directions to the State
Govern, ments. Under the law it is prohibited
So it is for the State Governments. Law and
order is a State subject. They have to * that
no such incidents occur in any state. Then he
asked about amendment of the law, Under the
Indian Penal Code whosoever helps in
committing that sort of an offence is an
abettor. The third question i also of a similar
nature. That is, what steps the Government
has taken to prevent such occurrences We
have already instructed all the State
Governments about this and there is no need
again, because it has been made very clear,
when this has been debated and highlighted in
both Houses; all the State Governments know
it. And then, as I said at the beginning, it is a
purely State subject and we cannot interfere
with the affairs of States.

it fx wez mr ¢ (faEre) @@
et war 7 {zamgga 41 @1 7gL 9
o oTE & &g awrw faendy @, 9l
faondt 2 1 ATy ATEA F e gn aml
Tz AT 2 | WA m oAA 2 E

faweft ® W1z, am1 vF AT Al
faregare o w7 afz Foadd

T .

sit Towanafy ¢ faeedt o0 Al
ZH1, T2 A TATET | WITA TOAH 7
faar zn@wR WE AT
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[Mr, Deputy Chairman]
The Minister has not said it anywhere,

fra=ez w1 ;g o fewiedvm
MR. DEPUTY CHAIRMAN: Demon.
stration is a different matter fAfa®zy
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MR. DEPUTY CHAIRMAN; You did not
read the statement, I am sorry to say. Please
take your seat first. You have a right t, put
question. But you have to read the statement
of the Minister. He said in the very beginning
that "the organisers of the procession had

78 2, uF gurs-faied, gafa-faadr
dgT wrd 2, TAw Uwa & fau ww
T FY qE@ Fr odAr & R oow

categorically informed the Police and
presented a printed poster to the effect that

they are totally against the institution of 'Sati".

How can you infer that they were defying the

law?
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SHRI YOGENDRA MAKWANA: Sir,
there is no such incident of arrest in Delhi. So
far as National Development Council is
concerned, it is for the development and for
economic affairs. But in the meetings of the
Chief Ministers, Secretaries and Home
Secretaries, law and order question is always
discussed and we request the State
Governments to be more careful and vigilant
so far as law and order is concerned. This is a
matter of law and order and there is no
necessity of taking it up in the National
Development Council®. ,So far as the
National Integration Council is concerened,
the question does not arise.

ofl wEw gmE JMT o (I
g3or) - AT, @A AT W &
I ¥ ogwmdm g T § owd Sy
E | wwT faend awre oW A
T FgF 9gd ¥ AT mEr
fewelt @31 & M UW AET AT
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ot wEwm gEE wgT o #
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SHRI YOGENDRA MAKWANA:
Sir, originally, permission was granted to
them to take out the processional. Later
on, it was found that it created a law and
order problem.

SHRI JAGDISH PRASAD MA-
THUR: By whom? By the ladies?

SHRI YOGENDRA MAKWANA: By
whomsoever it may be. Therefore, on the
spot it was ordered that the procession
should not be taken out. But, later on,
some political personalities and some
other persons sided with them and,
therefore, the police, in the interest of
maintaining law and order, allowed the
procession to be taken out.

SHRI JAGDISH PRASAD MA-
THUR: Under what law you have not
allowed the construction of the temple?

SHRI YOGENDRA MAKWANA:
Under section 144 of the Cr. P.C.
(Interruptions).

ot widte wEry waw o -
a5 ST Frz o F9 f gy 2
St uf=T a9y W oamas &7 wfex
A & fao oo & wAr fear 2,
faeslt vEfyfredos 31 wmaw fgar
g B oafer 7 g fam sma o
az Ty wreT &, 99 A% AmiE
g 997 OF T FAAT WU, A T
e wrEr & 7 wfme awEma
F1 Uww g1 whrweeaw & Gfaer
g #E § g 7

SHRI YOGENDRA MAEKEWANA:
I gaid that it had created 5 law and
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order problem and, therefore, it was
banned.

SHRIMATI ILA BHATTA-
CHARYA (Tripura): Hon'ble Mr. Deputy
Chairman, Sir, I am very pained to say
that the revival of the practice of Sati is
being discussed in Parliament these days.
Today this is being discussed in the
Rajya Sabha. I feel, it is a disgrace to our
Parliament. I am ashamed of it.

About 150 years ago, British Im-
perialist Power banned the practice of
Sati. Now after 33 years of in-
dependence, we are today compelled to
discuss this evil practice in the Rajya
Sabha with a view to not giving it social
sanction again. This discussion today
will expose India's social backwardness
to the world. To the world it will also
prove how Indians are lagging behind in
Social consciousness.

On the Ist December, 1980, a pro-
cession was taken out in Delhi by women
in support of the practice of Sati. The
processionists were giving a slogan 'Long
Live Satis'. But they had to face
demonstrations from some women
organisations. So my question is how in
free India that procession was allowed to
be taken out when the practice of sati is
already banned in the country? This is my
first question.

The previous speaker said that the
practice of Sati was abolished by Lord
William Bentink. In those days, Raja
Rammohan Roy in his appeal to Lord
William Bentink, mentioned that those
persons, who were eager to perpetuate
the practice of Sati, were interested in
property of the deceased. Those persons
were nothing but reactionaries and
exploiters in society. They wanted to
continue the exploitation of men by men.
They were interested in killing women
through the practice of Sati so that they
could devour women's snare in property.

*English translation of the Original
Speech delivered in Bengali.
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You know, Sir, this barbaric practice of Sati
was not there even in Stone Age, when people
were illiterate and not at all politically cons-
cious. In ancient India, too, this practice was
not there. It was introduced during the Middle
Age. In that age, class conflicts arose in so-
ciety and exploitation of men by fellow men
reared its ugly head. In. the contemporary
spciety, all attempts were made to cripple the
rights of women so that they could remain
socially backward for good. Efforts were also
made to deprive our women of their social,
political and economic rights. So this practice
of Sati was introduced in our society with
some ulterior motive. We defi-nately condemn
1t.

This evil practice was banned by the
British Imperialist power. But it is still going
on in free India. We know that in Rajasthan
seven women were victims of Sati. History
tells us about some women who became Sati
on emotional considerations. But in most of
the cases, We know, young women aged 12,
14 and 16 years were forced to lie down on
the funeral pyres of their husbands. That way
they were burnt alive. Should this evil
practice continue in free India?

We feel that there is a conspiracy behind the
attempt to revive the practice of Sati. So this,
incident should not be viewed as an isolated
case. The practice of Sati is not * mere torture
on women. It is a disgrace to our nation.

We must understand that this attempt to
revive the practice of Sati is being made by
the same reactionary forces, the communal
and secessionists and other reactionary forces
in our country with a view to keeping our men
and women socially backward. They want to
inject the idea of Sati into the minds of our
women in order that they may not come
forward to assert their social and economic
rights. They want to glorify this barbaric
practice in order to prevent
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our women from participating in the struggle
against all forces of reaction. So with all
power at my command, I condemn this
attempt to revive the practice of Sati.

Now m, questions are:

(a) What steps the government took in
regard to the incidents of Sati in Rajasthan;
and

(b) why the Government permitted a
procession in Delhi when the practice of
Sati was banned in the country?

I hope, the Hon'ble Minister will certainly
reply to my questions.

SHRI YOGENDRA MAKWANA: Sir, I
can understand the feelings of the hon. lady
Member and I want to assure her that so far as
this custom is concerned, the Government is
quite clear about it and the hon. Prime
Minister has already expressed her viewg
about this institution. I have also stated the
same thing here. We have instructed our
officers to be vigilant. The first thing she has
asked is as to how the permission was
granted. This procession is taken out in the
city for the last many-many years, say more
than 100 years. When the permission for the
procession was sought, there was no indi-
cation that they want to revive the practice of
sati. Not only that, they assured that they were
against the custom of sati. The, said that even
remarriage of widows had been started in the
society. So, they indicated that they were
against th, revival of the practice of sati. It
was an annual feature and the procession used
to be taken out for Puja. Therefore, the Police
allowed it. Later on when it was found that it
was creating a law and order problem, it was
banned.

So far as the incident in Rajasthan is
concerned, I can inform the lady Member
that the Government of Rajasthan has already
taken action in all the cases which happened
there. The first case occurred in 1978 in
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which Shrimati Saraswati, aged about 55
years, committed sati on 12th January, 1978.
Case No. 7 was registered on 13th January,
1978, at Thoi Police Station in Sekar District.
The case was challaned against two persons
on 28th February 1978 and the accused were
acquitted by the court on 16th December
1978. There was no case in 1979. Again in
1980, there were two cases of sati. One was
on the 29th February, 1980 at Police Station
Pandu in Nagaur District where Shrimati
Sohan Kanwar, aged 60 years, committed sati
on 29th February, 1980. Case No. 9/80 was
registered by the police and chal-lan was put
up against seven persons on 1-4-1980 which is
pending trial in the court. And the third case is
registered on the 30th August, 1980, and
action is already taken by the Rajasthan
Government.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, I am extremely sorry that a
mountain is being made out of a mole-hill,
and a very responsible Member of the House
like Mr. Bhandare brouhgt such a matter
before the House. And I am also sorry that the
hon. Chairman allowed such a motion and
allowed thewas-tage of some time of this
House.

Sir, so far as 'Sati' is concerned, it is known
and acknowledged to be a barbarous medieval
custom. Everybody condemns it. And it has
long since been discontinued. And one fails to
understand whether such a matter of public
importance so as to draw the attention of the
House ana waste the time of the House. If
such processions! were carried out for 100
years and no 'Sati' was committed in Delhi,
and the organisers of the processions had
catejrori-Rlly informed the police and
preserved a printer r>0?t«?r to the effect th«t
they are totally against the institution of 'Sati'
which you yourself Q\inh-*rl then was it a
problem of law and order of such a magnitude
as you draw the attention of the House? 1
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really fail to understand the very intention of the
ruling party in bringing this Calling
Attention  motion before this House, if I don't
describe it as a diversionary tactics. 1  just
want to know only one thing from the hon.
Minister.  Sir, you  kindly go through the
entire statement. Nowhere is there any reference
to any temple. The statement made an oblique
reference to the construction of temple in the last
line. May I know from the hon. Minister
what this temple is,  whether the
instruction? have been issued to prevent
anybody from disturbing the law or the public
order of the place, or was it for some other
purpose?  This creates a lot of confusion, and
I want him to clarify this confusion which arises
from the oblique reference to this construction of
temple,, in th, last line of his statement.

SHRI YOGENDRA MAKWANA: Sir, I
have already clarified that. It creates a law
and order problem because there ar, two
groups of people. Some believe that this is
~a~Tevival of the practice of 'Sati' and,
therefore, they ar, opposing it. It is not a
question of the ruling party, but some
opposition parties also made demonstrations
against this procession. And, therefore, the
Government hag decided to ban it.

MR. DEPUTY CHAIRMAN: Shri
Rameshwar Singh.
oY TR faz FEATI
o, ‘Y war, ¥ FAE @ OFIETE W
oty frAmor mar 2 & &1 @@
AT & fF owTwrs wrAT et Ay
srar TIfET 49r
¥ (Interruptions)

MR. DEPUTY CHAIRMAN: Order,
plaese. Let him finish. Already you
arp getling Jate for lunch

o TxrAT Fme . omir TR
TR i A @ 35§ oAl awm
AT A
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Y QT HFEATOT ;. WEIC al
et & @1 (Interruptions)

1w T wafg wer U9 AR
W, I AEM F1 AT FC IAH
grAd WY TET AT WITERT qaT FAm
fg w1 =i fafedw, @@
T Ae

o vk fag oA, W@
ot T o ¥ g B owmow gwrd
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i o gewAwfa - W @ Aw

§t gvws fag o odoma, o
gt feAmr s owm oAmew 0 &
qfl 99T ¥ AR F & 99 99 @I
£
SHRIMATI HAMIDA HABIBUL-

LAH (Uttar Pradesh): Sir, I have an
objection, TH gIIH F1 FI§ A¥" 04T
L
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHIV SHANKAR); I would request the

hon. Member to withdraw that word, or
you may expunge it.

ol IQEANTRE ¢ T TR W
g de @ oA 2 wEhm
ag w=x Tl frar smomo

st Tee oy A, § @ oF
tar marT gl ..
(Interruptions).

st gqwaslE: T od 3
Wi agd &

***Expunged as ordered by the

Chair,
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ot sl WA AT s,
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wr & fs § waT qm, ag  wmfE-
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3g WFM FAAETAT AT TAT F |

g Azt ox wfa eafeg w3 ?
gau g #v ag 3 f5 oW 30—
32 a§ F1 ArwET F AR@ AT
faer & ot %1z @3 war 2 AW
gardr faar sageqr gadr wig 43

ot FmmAwiy I AT W
AT 79 FFUET | AT HIAT
gau g qfeq |

wr Trisaz fag) o F zET we
T W ow@m o & q@Ar @A
. =% #ar gz w1 odr sgaeqr
Fait faaa fg st atafge afes
= ¥ faww 2 =it faasr oo
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TIME FT ISAATH F 0, 930 Afeg; Member to kindly convince Mr. Rameshwar
éﬁ 3 i ? Singh, He then raised the other issue with

SHRI YOGENDRA MAKWANA;regard to literacy of women. This is a general
Sir, the subject was limited; it wasissue and the Government is quite aware of it.
confined to the procession in Delhi and We have already taken steps so that our
in Rajasthan. The hon. Member hasWomenfolk receive education.
given it a wide scope and he has taken all
economic issues® which is not the

subject matter of .. REFERENCE TO THE DEMANDS OF
THE EMPLOYEES OF THE BEAS
At T feg @ T AW HigT PROJECT
a7 F 9¢ F AN UG GAgEd
g ? o sy qFE W (IO

SHRI YOGENDRA MAKWANA: . this ) © W, & @ea & swad &
o ... this -
Calling Attention. Sir, he pointed out about FOHIC FT &AW ST-REeT e

Raja Ram Mohan Roy's house. Th, State of F a1 gAY g A g&m FI

West Bengal is not governed by the Congress gtz famar aEAT £ | 1966 H

Government; let me refresh his memory that

it is governed by the Marxist Communist

Government. However,' the suggestion he has =1 9% g Irgq %71 fviw
19

made, has been noted by me. P LA 66 W ¥ TR 4 39
T @ @ g war @ - ad WIT sra-aTaEr fadde F oA &
gnit | a7 Frdt 7 Fft =7 § wadt ¥ ar & feafer g€ | s am
o qg FH FUTA F owr | g A=
) T F R W AW 9T a9
MR. DEPUTY CHAIRMAN: He has Q&mmmw
esﬂ . -

moked youe Eaggeeson W W T T faegw @
W THwEt fag A 47 fr o7 & @w TEwEe F AEw
IAET AU BT K H & | WK ¥ g A€ 91 § A FeEw wwuw
wiftag ot iR T w2 ¥ T OUarEw W9 W@ 59 9
a1 Fq J FA FHANT @A A 7 A gIT #E ¥ W oW
R IW ATA T O W) g & § @ 1979 F wuA
SHRIMATI KANAK MUKHERJEE (W b Nl -
est 2 FHET ¥F qET

Bengal): Sir, West Bengal Government has W AN ¥ Rl '
already taken a decision to make it a library ¥ A< & | Ta® A7 & TTHE FATAN
and an institution. qIHEFE AT WET T AmEr
MR. DEPUTY CHAIRMAN: Thank you W04 ¥% & & 18 ward s
very much. Please inform Mr. Rameshwar v | fagwamm az & f& s ahiwe
Singh. W g T W) w3 ¥ aF am
SHRI YOGENDRA MAKWANA: So, I #&E@ &1 @ & | Ia% #r§ ot
would request the hon. lady o frar 8 mv & 0 T AW A
F & 5 owor & warwEt s
tfem andy, w7 sara W& o 4@,



